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House to look into this whole ques-
tion and give their opinion. 

Mr. Speaker: There is no harm if 
I go a tittle out of the way. I request 
the hon. Minister and the hon. Mem-
ber to come to me and let me also go 
through it. This is only a suggestion. 
I want to avoid misunderstanding. 
Both the Minister and the Member are 
honourable. T:-lere seems to be some 
rn.isunderstanding. Of course, I cannot 
compel t,:em to come to me but it 
both of them agree, they ca;" kindly 
come over to me and let me also look 
into this matter. 

Dr. M. S. Aney (Nagpur). When 
are they to meet you? You can fix 
the time also. 

Mr. Speaker: That is a matter 
between us. 

IU6 brs. 
POINT OF INFORMATION 

GENERAL ELECTIOIiS 

Shrimati Renn Chakravartty (Basi-
rhat): Mr. Speaker, since Partia-
n.ent is adjourning today, I want to 
ask a question I have given a calling 
attention notice about the question 
whether polling days will be declared 
as paid public holidays. When we 
raised the question with the Election 
Comrn.ission, they told us that it is for 
the Government to de it, because it 
is not within their jurisdiction. I had 
.. ritten to the Prime Minister also. I 
had spoken to the Law Minister and 
I plso PUt in a calling attention notice. 
Everything has been disallowed. 
Would you perrn.it me to ask this 
question through you to the Law 

~r whether Government pro-
pose to take any action in view of the 
fact that in most places in West 
Bengal, electricity is So short and we 
do n-ot have one dav on which all fac-
tories are closed? The entire industry 
is .stalled. Therefore, it wi! be very 
difficult for industrial workers to cast 
their votes unless tt is a paid holiday. 
Two hours respite does not do th& 
work. 

lIfr. Speaker: The hon. Memeber 
raised the same Point the other day. 

The MiDister of Law (Shrt A. K. 
Sen): Yes, Sir. I said on that occa-
sion also that so far as the Govern-
ment are concerned, they have ad.ised 
011 the State Governments to deciare 
local holidays for the areas where 
l'olling takes place. As I said, efforts 
re" with the Chief Election Comrn.is-
sioner to fix the date which is either 
a declared local holiday or a publk 
holiday like a Sunday. More than 
that, it is not within the competence 
of the Government to compel the 
e'llployers to grant paid holidaY$ on 
the polling days. Employers of facto-
ries and commercial establishments--
i .. non-government r -~  

also requested to grant adequate time 
to the workers to enable them to go 
tolhelr respective polling booths to 
cast their votes. I do not know what 
time is usually granted by these fac-
tories and other establishments, but 
1\'e have not any power up till now 
to compel these factors or other non-
government establishments to allow 
paid holidays for the polling days. 
This time, booths would be set up 
"ery near the voters of every area 
lind in fact, the number of booths will 
!>e far greater than than the nllIl'.ber 
during the last two elections. ~ Ii 
exptcted that in regard to factories 
and industrial· establishments, it win 
not be inconvenient for the workers 
to ge> and cast their votes during h~ 
time allo.wed to them by these non-
gl'vernment establishment.s for casting 
their votes. 

If in future, we find that really any 
impediment is deliberately sought to 
put in the way of workers casting 
~h r votes near the factories and SO 
on, we would consider introducing 
adrquate legislation in future. But up 
till now ordes have not been passed 
either for the Chief Election Commis-
sioner or the local Government to 
compel any particular course of 
action. Up till now no complaint 
has been received by the Chief 
Elertion Commissioner in the last two 
elections that workers in any indus-
trial area or other areas where com-
nlHcial establishments are functioning 
had sutrered Cram any disability in 
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goir:g and casting their votes. If 
there are any specific instances even 
prim' to the election, I would be vp.ry 
lad to receive it myself or I would 
request the hon. Mmber to refer it to 
the local Chief Electoral OfIicer. 

12.38 hrs. 

PAPERS LAID ON THE TABLE 

ANNuAL REPORTS OF lNnIAN RARE 
EAnTBs LlMIT!:x> AND TaAVANCORE 
~ l..rMrrED 

'lbe Parliamentary Seeretary to the 
Minister of Defenee (8hrl Fatesinhrao 
Gaekwad): On behalf of Shri 
Jawaharlal Nehru, I beg to lay on the 
Tabe a copy each of the following 
Reports 1ll1der sub-section (1) of sec-
tion 619A of the Companies Act, 1956: 

(i) Annual Report of the Indian 
Rare Farths Limited, Bom-
bay for the year 1960-61 
along with the Audited Ac-
counts and comments of the 
Comptroller and Auditor-
General thereon. 

(il) Annual Report of the Tra-
vancore Minerals Limited, 
Quilon, for the year 1960-61 
along with the Audited Ac-
counts and comments of the 
Comptroller and Auditor-
General thereon. 

[Placed in Library, See No. 
LT-3424j61]. 

STUDY REPoRT ON INCIDENCE OF 
lNnIRECT TAXATION 

The Deputy Minister of FlDanee 
(Shrl B. R. Bhagat): On behalf of 
Shri Morarji Desai, I beg to lay on 
the Table a coPy Of Study Report on 
the Incidence of Indirect Taxation 
(1958-59). [Placed in Library, See 
No. LT-3425j61]. 

ANNUAL REPORT OF HINDUSTAN 
STEEL LIMrrEn 

The Minister of Steel Mines IID4 
hel (Sardar 8waran SlD&'h): I bel 

to lay on the Table a copy each of 
the following papers:-

(i) Annual Report of the Hindu-
stan Steel, Limited, Ranchi, 
for the year 1960-111 alOD& 
with the Audited Accmmts 
and the comments of the 
Comptroller and Auditor-
General thereon, under sub-
section (1) of section 619A 
of the Companies Act, 1956. 

(ii) Review by the Government 
of the working of the above 
Company. 

[Placed in Library, See No. 
LT-3426j61]. 

ANNUAL REPoRT OF BRARAT ELr.c-
TRONlCS L1MrrED 

The Deputy Minister of Defene. 
(Shrl Raghuramaiah): On behalf of 
Shri Krishna Menon, I beg to lay on 
the Table a coPy of Annual Report 
of the Bharat Electronics Limited, 
Bangalore, for the year 1960-61 along 
with the Audited Accounts and the 
comments Of the Comptroller and 
Auditor-General thereon, under sub-
section (1) of section 619A Of the 
Companies Act, 1956. [Placed in 
Library, See No. LT-3427/61]. 

DELIMITATION OF THE PARLIAMEN-
TAR'I' AND AsS1!!MBLV CoNSTITU-

ENCn;s ORnER, 1961 

The Minister of Law (8hrl A. It. 
Sen): Sir, I beg to lay on the Table 
a copy of the Delimitation of the 
Parliamentary and Assembly Consti-
tuencies Order, 1961 under su"b-eec-
tion (2) of section 7 of the Two-
Member Constituencies (AboJition) 
Act, 1961. [Placed in Library, See 
No. LT-3428/61]. 

Shrl B. DBII Gupta (Purulia): May 
I submit, Sir, that copies should be 
circulated to all Members. We can-
not do anything without it. It may 
be done State-wise. 

• Mr. Speaker: Copies will !be avail-
able in the Library. I can never 
allow the whole Delimitation Order 
to be circulated. 




